e IN THE CENTRAL ADMINISTRATIVE TRIBUNAL s HYDERABAD BENCH
o ‘ . AT HYDERABAD o o

_ORIGINAL APPLICATION NO, 21;‘97

DATE OF ORDER 3 _26-2-97

Between t-

G.Nayana Babu
- «+ Applicant
And '

1. The Command=in=Chief,

Eastern Naval Command,
Naval Dockyard, Visakhapatnam=14,

2. The Adﬁirai Superintendent,
Naval Dockyard,
Visakhapatnam=14,

3. The Manager (Personnel),

Personnel Department,
R & P Secticn, Naval Dockyard,
Eastern Naval Command,.
Visakhapatnam - 14,

4. Sri M}V.Ramana

5, Sri V.S.R.B.Sharma

.. Respondents

Counsel for the Applicant 3 Shri V.Venkateshwar Rao

Counsel for the Respondents s Shri N.R.Devaraj, Sr.CGSC

CORAM3

THE HON'BLE JUSTICE SHRI M,G,CHAUDHARI ] VICE-CHAIRMAN

(Order per Hon'ble Shri %gustice M.G. Chaudhari. —~
Vice-Chairman).

THE HON'BLE SHRI H,RAJENDRA PRASAD : MEMBER (A)

L2 N ] 2.
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(Order per Hon'ble Justice Shri M.G.Chaudhari, VC).

(355

Shri Phani Raj for Shri V.Venkateshwar Rao for the applicant.

Shri N.R.Devaraj seeks to appear for the respondents at Lhis stage.

He is requested to file memo of appearence., Shri Phani Raj requests

for adjournment on the ground thatShri V.Venkateshwar Rao not being

able to attend today. We refuse to adjourn the matter/a:

through the C.A. we find that it is not at all entertain

2. The applicant seeks only a negative relief to the ef
lt may be declared that respondents ¢ and-5 are ineligib
motion to the post of Foreman in Ccntrol: Computer lrade

tion to the respcndenca éa delet their-namegfccm ££a:11s
candldates for promotion published by Responaent No.3 vi

at. 4-10-96. That is the only relief sought by the appli

3. 1In para~3 of the Ca while stating the particulars of

as

fter going

able.

fect that

le for;prc-
and a direc-
t of-eligible
de letter

cant.

the order

against which the CA is filed, the relief as above has been indie

cated and the order challenged is stated to be same viz,

4, We havc carefully gone through the application, The
of thc case of the applicant is that the reSpondents aav
to act consistently with the decision c¢f the Tribunal in
and ccnsaqueptially the inclusion of Respondents 4 and 5
eligibility list for promotion is 111aga1;' It is in the
regardipg the ihterim relief only that it is‘stated that
aligible canﬁiéaces are considered foc Promofion eligibl
datea are likely to igg:‘their légitimate chance of prom
the said post. Here also the applicant has not indicate

right of his having been denied or likely to be denied.

, dt.4-10=96,

substratum
e failed

OA 424/92
lﬁ the |
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otica to
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v Such a type of application is not contemplated to be'fil

\

- S, The jurisdiction of the Tribunal can be invoked unde
14 of the A.T. Act, 1985 in the manner prescribed upnder s
of the Act; éection 19 of the Act.speaks of making an a
by an aggrieved person for redressa} of his grievance.
enumerates,#he matters which are treated as éervice‘matt

pect of which the jurisdiction under the Act can be exer

Applying these prqvisions we find it difficult to éﬁscri

r section
ection 19
pplication
Section 14
ers in res=
cised.

be the

Vv applicant as an aggrieved person having any locus $Standie to seek

relief from the Tribunal in the absence of any grievance
to himself having been scught tc be redressed. The teno
@?pplication is in the nature of advising the reSpondénts

in a particular manner,@éﬁ if it were a public intefest 1

under the AT Act,

pertaining
r of the
to act

itigation.

ed filed

6. We therefore hold that no cause of action haé been disclosed

in the application réquiring the OA to be entertained and conse-

quently further hold that the application is not maintai

is liable to be rejected. The CA is accordingly rejecte

7. No order as to costs.

(oot

(M.G.CHAUDHARY )
Vice~Chairman

Dateds 26th Februarx&a1997.

'Dictated in Open Court,
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0.A.213/97
!

To
1. The Command-in~Chief, )
1
|

Eastern Naval Command,
Naval Dockyard, Visakhapatnham=-14. |

2. The admiral Superintendent,
Naval Dockyard, Visakhapatnam-1i4.

3. The Manager(Personnel) _
Personnel Department, ,
R&P Section, Naval Dockyard, ,
Eastern Naval Command, Visakhapatnam-14. _
|
I

4, One copy to Mr.V.Venkateswar Rao, Advocate, CAT Hyd. |
5, One copy to Mr.N.R.Devraj, Sr.CGsC. CAT.Hyd.
‘ |
6. One copy to Library, CAT.Hyd.
l

7+ One spare Copye.
8. One copy to D«R.{(A) CAT.Hyd. |

PVie




44

pvm.

S0

I COURT
TYEED BY CHECHED BY- .-~
COMPARED v KPPKOVED BY

IN THe CEHTRAL ADHINI STRATIVE TRIBUNAL
HYUERAEAD BEHCH AT HYLERABAD

. ~ | S—— :
“HE HON'BLE MR.JUSTICE M.C.CHAUDHART.
’ VICE-CHAT RMaN
ANT

N O — .
THE "HON' BLE MKE.H.RAJENDRA PRASAD
MEMBER( ADMN }

Jateas 946 -2 -199;7

| CRPBER=( KUDGMENT

. Lesued,

Yea./R.A/CLA, No,

T.:.N0. (w.p, = )

Additted Mhng Interim Iirectkons
AKlowed,
L sposefl of with diectiong

Dsmisged,

Lismigsed as withdrawn.

sed for defaut.
by
Y de ed{RE‘jectec’..‘

14

!o order as to COS:S .

1 W Qurelis e it
&nuil Admlnistetive Tribunal
m,‘ﬂﬁsm?-sﬂ '

13 KAR 1997

. frvem ey f
BYDBRABAB jion 44 }

TR g 1

4L





